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'THE HARYANA LEGISLATIVE ASSEMBLY 

Z[(ALLOWANCES AND PENSION) OF MEMBERS] 
ACT, 1975 

[Received the hsent offlle Govenlor of Ha yann on the 
21st Jarruury, 1975 otld firsrpublisl~ed for general 
informarion in the Horyna Govenrnzenr gazette 
(Extraordinary), Legislalive Supplement Part I 

of 22126 January, 1975.1 

Year No. 

2 

Short Title 

Thc Haryana Legislalive 
Asscmbly 

'I(Allowances and Pension) 
of Members] Act, 1975 

Whelher repealed or otherrvise 
affected by legislation 

Amended by Haryana Act 
23 of 1975' 

h c n d e d  by Raryana Act 
24 of 197S 

Amended by Haryana Act 
22 of 197@ - - 

Amended by Havana Act 
6 of 19777 

I I 

1. For Statement of Objccts and Reasons, see Haqana Governrr~ent Gatenc 
(Exrraordinaryl, dated the 27th December,. 1974, pages 1839-40. 

2. Substituted for Ihe word "Allowances" by Haryana Act 6 of 1977. 

3. Substiluted for h e  word "Allowances" by Haryana Act 6 of 1977 

4. For Statement of Objects and Reasons, see Haryana Government Gazerre 
(Ex-fraordinory), dated he 7th August, 1975. page 1042. 

5. For Statement of Objecls and Reasons, see Haryann Covenlrrrerri Coietit 
(Exrraordinary), dared the 9th August, 1975. page 1052. 

6. For Statement of Objects and Reasons. see Haryarfa Governr~rerr~ Gnzerre 
(Ex~raordinary), dated the 1st July, 1976, page 206. 

7. For Statement of Objects and Reasons. xee H a ~ a n a  Govcni~tlqnf G ~ i e t f e  
(Eriraordinary), datcd the 25 th March. 1977. pagcs 475. 
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1. For Statement of Objecb and Reasons, see Haryariu Govern~~let~t Gazette 
(Exrraordinflry). dated [he 4th July. 1977, page 1202. 

2. For Statement of Objects and Reasons, see Haryuna Govern~rrenr Gaierte 
(Extraordil~flry). dated the 241h August, 1978, page I 155. 

1 

Ycar 

1975 
Cotr t .  

3. For Slalement of Objects and Reasons, see Haryuna Govenlrr~enr Gazefie 
(Extraordinary), dated LC 10th March, 1979, page 524. - 

3 

Short Tirle 

2 

No. 

4. For Smement of Objecrs and Reasons, see Haryana Government Gazelle 
(Ext~uordirmryJ, dated h e  1 1 th March, 1980, page 500. 

4 

Whether repealed or olhenvise 
affected by legislation 

Amended by Haryana Acl 
I9  of 1977' 

Amended by Haryana ACL 
20 of 197S2 

Amended by Haryana Act 
13 of1979' 
Amendcd by Haryana Act 
16 of 198W 
Amended by Hary~na Act 
17 of 198V 
Amended by Haryana Acl 
18 of 1980h 
Amended by H q a n a  Acl 
31 of 1980' 
Amended by Haryua Act 
37 of 1980B 

Amended by Haqana Act 
S of 1984 

5 .  For Statement of Objects and Reasons, see ~ n r y a n a  Govern~trent Gazene 
(E~traordir~ary), dated h e  1 lth March, 1980, page 462. 

6. For S~alement of Objects and Reasons, see Hnryurra Govenln~er~i Gazette 

(Extraordinary). dated the 17th March, 1980, page 566. 

7. For Statement of Objeck and Rmons,  rec Haryarra Govertrmcnr Gazetre 
(Exrraordirmry), dated h e  5th July, 1980. page 1280. 

8. For Starcmerit of objects and Reasons, see Haryana Governnrent Garene 
(Extraordinary), dated the 15th December. 1980. page 2235. 

9. For Statement of Objects and Reasons, see Haryana Goven~ment Gazette 
(Extraordinary), dated the 27th March. 1984. page 5 18. 
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1. For Sulemenl of Object< and Reasons, see Haryano Govemnretlr Gazcrrc 
(L~t.aordirmry), dated thc 27th March, 1994, page 550. 

2. For-state men^ of Objecrs and Reasons. see Harynrrn Govemn~ent Gasetle 
(Extraorrlirrayv). dated h e  28th March, 1985, page 48 1. 

3. For Statement of Objects and Resons, see Hatyattfl Gnvem~~rerir Gazcrre 
(Evtrnordi)~ary), dated the 26th September, 1985. page 1630. 

4. For Statement of Objects and Reasons, see H a r y n t ~  Govemtrrent Gozette 
(E~raordinuty),  dated the 27th Ftbruary, 1986, page 373. 

5. For Srntement of Objects and Rcasons, see Hatyono Goverr~tnenr Gazene 
(Emord i~ lary ) ,  dated the 251h November, 1986, pagc t379. 

6 .  For Statemcn[ of Objects and Reasons, see Haryanu Governt~ler~z Gazetfe 

(Extruordinnry). dated rhe 25th March. 1988, page 420. 

7. For Slatemcnt of Objects and Reasons, see Haryana Govcrt~~~iet~r Gazetre 

(Extraordi~~aryl, d a d  the 13th March, 1989, page 617. . 

8. For Statement of Objects and Reasons, see Haryana Governrtrer~t ~ r r z k t e  
(Ertraordinary), dated h e  2S1h March. 1990. page 549. 

9. For Statement of Objects and Reasons, ree Hotyano Govkrnment Gcrzene 
{Exlraordinoryi, dated the 3rd September, 1990, page 1632. 

1 

Ycar 

2 

NO. 

3 

Shorl Title 

I 

4 

'Whelhcr repealed or otherwix 
affectcd by legis!ation 

Ainendcd by Haryana Act 

9 of 1984 ' 
Amended by Haryana Acl 
7 of 19SS2 

Amended by H-yana ACL 
1 1 uf 198Y 

Amended by Anryana Act 
5 of 1986' 

Amended by Havana Act 
20 of 1986' 

Amended by Haryana Act 
16of 1968" 

Amended by Haryana ACI 
8 of 1989' 

. AmendedbyHxyanaAct  
8 of 1990' 

Amended by Haryma Act 
' 12 af 1 99O9 
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I. For Statement of Objecrs and Reasons, see Haryana Governnlert: .:-azerte 
(Ertraordinary), dared me 14th March , 199 1, page 645. - - 

1 

Year 

2. For Sblement of Objects and Reasons, see Haryn~rn Gov~rn~llenr Gazene 
(Ertrc~ordinur)l). dated,the 22nd December, 1992, pnge 2622. 

3. For Statement of Objects and Reasons, see Haryaria Goucrnnret~~ Gazerre 
(Ex~raordinary). dated the 20th February, 1995. page 254. 

2 - 

No. 

. - 

4. For S-htement of Objects and Reasons, see ,Huryatla Governnrerli Gaerre 
(Extruordinary), dated the 20th March, 1997, page 729.. 

5. For Statement of Objects and Reasons, see Haryano Government Gazene 
(Ejctraordinaj). dated the 22nd July, 1997, page -1761. 

3 

Short Title 

6. For Stalcment of Objects and Reasons, see Haryana Govemtnenr Gazene . 
(Extraordinary), dated the 25rh,July, 1998, page 1245. 

4 

Wherhcr rcpealcd or othenvise 
affccted by legislalion 

Amended by Haryana Act 
15 OF 1991 ' 
Amended by Haryana Act 
2 or 1993: 

Amended by Harynna Act 
5 of 1995' 

Amended by Haryana Act 
7 of 1997' 

Amendcd by Ilaryana Act 
16 of 19975 

~ m e n d d  by Haryanii Act 
16 of 199Sb 

Amended by Hmyana Act 
5 of 1999' 

Amended by Haryana Act 

9 of 2002B 
.- 

7. For Statement of Objects and Reasons, see Hatyana Governnrenr Gazette 
fExrmordinary); dared the 5Lh February, 1999, page 201, : 

8. For Statement of ~ b , e c t s  and Reasons, see Haryo~ra Govemtnenr ' ~ a z e r r e  
(~itiaordinaty), dated the 20th March, 2002, page'~92. 

. . , - ,  
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to provide for the '[allowances and pension] of members of the 
Haryana Legislative Assembly. 

Be i t  enacted by the Legislature of the State of ' ~ a r ~ a n a  in the 
Twency-fifth Year of the Republic of India as foIlows :- 

1. This Act may be called the Haryana Legislative Assembly ~ h o r l  ~ i l k .  

[(Allowance and Pension) of Members] Act, 1975. 

2. [n this Act, unless there is anything repugnant in the subject or Definitiom. 
con text,- 

(a) "AssembIy" means t h e  Haryana Legislati ve 
Assembly ; 

(b )  " Committee" means a select committee or other 
committee of the ~ s s e m b l ~  and includes any 
committee appointed by the Sate Government for a 
purpose connec;ed with the business of, the 
Government ; 

(c) "Deputy Speaker" means theDeputy Speaker of.the 
Assembly ; 

(d)  "Leader of the Oppasition" means the member of the 
Assembly who is for the time being recognized, as 
such by the Speaker of rhe Assembly ; 

(e)  "member" means a member of the Assembly other 
than a Minister or the Speaker, or the Deputy 
S p eaker ; 

Cfl "meeting" means a meeting of the Assembly or of a 
committee thereof ; 

(g) "prescribed" means prescribed by rules made under 
this Act ; and 

(h) "Speaker" means thespeaker of [he Assembly. 

1. Substitured by Haryana Ac16 1977. 
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Compensatory 3. (1) Subject to the conditions herein contained therc shall be 
allowances. paidtoeach~emberfromthedateonwhichhetakesoathacompensatory 

allowance '[at such rates as may be prescribed]. 

(2) If a member- 
i 

(a) fails to attend at least ninety per centum of the total I 
! 

number of meetings held in any month; or 

(b) elected during the course of a month fails to at~cnd at 
' 

least ninety per centurn nf the total number of meetings 
held in that month subsequent to the date an which he 
takes his oath, 

he shall not for that month be paid any compensatory allowance other 
than an allowance '[at such rates as may be prescribed] for every meeting 
actudly attended by him as such member unless he satisfies the Secretary 
of the Assembly that he was prevented by reason of ill-health or any 
other sufficient cause f r ~ m  attending the required number of meetings : 

Provided that no member who draws the compensatory 
allowance prescribed in this sub-section shall receive a sum greater than 
ninety per centum of the mount that wouId be due to him in any one 
month under sub-section ( I )  had he attcndcd the requisite number of 
met ti ngs. 

Wherein any month there have been no meetings or no 
meeting is held after the election of a member during the cnurse of a month, 
the member shdI be paid full compensatory allowance for such month.] 

(4) Notwithstandng anything hereinbefore contained, no 
compensatory allowance shall be paid to any member in respect of any 
period during which he was under legal detenlion =[under any law other 
than the Maintenance of Internal Security Act, 197 11 for the time being 
in force. 

3[Explonarion.-For the purposes of this section, the rerm 
"member" shall not include the Leader of Opposition, Chief 
Parliamentary Secretary or Parliamentary Secretary.] I 

I 

1. Subslituted by Haryana Act 16 of 1997. 

2. Substitu~ed by Haryana Act 19 of 1977 and,shall be deemed to have been 
substituted w.e.f. 1st June. 1975. 

3. Added by Haryana Act 5 of 1999. 
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'[3A. Notwithstanding anything contained in any other law for the Coostiruency 
time being in force, I here shall be paid to each member a constituency allowance- 

allowance I[of ei gh t thousand rupees per mensem or as may be prescribed]. 

Explanatiolz-- For the purposes of this seclion a member shall 
include the Chief Minister, 3 Minister, a Minister of State, a Deputy 
Minister, the Speaker, the Deputy Speaker, the Chief Parliamentary 
Secretary and a Parliamentary Secretary.] 

j[3B. Thereshall be paid toeachmemberasumptuqallowance Sumptuary 

of one thousand rupees per mensem or as may be prescribed from time to allowance. 

time. 

3C. There shall be paid to each member an office allowance of two Ofice  

thousand five hundred rupees per mensem or as may be auowance. 

prescribed : 

Provided that an office allowance to maintain office in his 
ConstituencyDistrict shall be paid to the Leader of Opposition at such 
rate as is admissible to a Minister under the Haryana Salaries and 
AlIowances of mnisters Act, 19701. 

4. ( 1 )  In addition to the--aIlowances payable under this Act, the Special 
Leader of the Opposition shall be cntitled to receive 4[a salary of 5(eleven ~ ~ ~ ~ i ~ j ~ ~  

regarding thousand rupees) per menseh ,and a sumptuary allowance at h e  rate as .Leader of 
may be prescribed]. , .  , ,  . a ;  . . Opposition. 

(2) He shall also be enlitled without payment of rent to the use 
of a furnished residence at the, headquarters of the State Government 
throughout his term of office and no charge shall-fall on him personally 

1 .  Inserted by Haryana Act 23 of 1975. 

2. substituted by Haryana,Act 17 of 1980 w.e.f. 1st April, 1980 and further 
subsritu~ed by Haryana Act 7 of 1985 and funher substituted by Haryana Act 
16 of 1988 w.e.f. 1st April, 1988 and funher substituted by Haryana Act E of 
1989 w.e.f. I st March, 1989 and fuflhcr substituted by Harywa Acl 8 of 1990 
w.e.f. 1s~ April. 1990 and brher substituted by Haryana Act 2 of 1993 and 
further substituted by Haryana Act 160f 1997 and funher substi~ted by Hiryana 
Act 9 of 2002. 

\ 

3. Inserted by Haryana Act 16 of 1998. 
4. Substituled by ~ a r y a n a  Act 16 of 1988 w.e.f. 1st April. 1988 and further 

substitu~ed by Haryana Act 2 of 1993 and further substi~uted by Haryana ACL 
I6 of 1997. 

5 .  Substituted by Haryana ACL 16 of 1998. 
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'in respect of the maintenance of such residence, or, in lieu of such residence 
shall be entitled to be paid such allowance not exceeding three hundred 
rupees per mensem as the State Government may determine. 

l[(ZA) He shall also be en ti tlkd to a conveyance allowance at 
the rate of '(ten thousand rupees) per mensem or in lieu thereof a State 
car, the expenses on the maintenance and propulsion of which shall be 
borne by the State Govemmcnt subject to such restrictions as may he 
imposed by the State Government, from time to time, for the use of State 
cars by the Ministers : 

Provided that the maintenance and propulsion expenses of the 
State car in use by him shall not be subject to the limit of '(ten thousand 
rupees) per 'mensem . 

(2B) He shall further be provided with a telephone at his 
residence at the headquarters of the State Government, at the expense of 
the State Government, subject to such restric [ions as may be imposed by 
the State Government, horn time to time, for the use of residential 
telephones by the Ministers.] . , . 

'[(2C) He shall further be entitled to sralionery and st amps or 
incur expendime thereon upto the value of not more than two thousand 
and four hundred rupees per.annum. 

(21)) He shall also be entitled, while ontour, to daily aIIowance, 
as admissible to a Minister. 

' (2E) Notwithstaning anything to the con- contained in 
this Act, the Leader of the Opposition shall not be entitled to daily 
allowance for attending meetings of the committees of the Haryana 
Legislative Assembly.] 

(3) He shall further be provided with the following staff, 
namely :- 

(i) a personal assistant; and 

{ii) a peon 

1. Inserted by Haryana Act 37 of 1980 w.e.f. 1st July, 1980. 

2. Substituted by Haryana Act I6 of 1997 and further substiluted by Haryana Act 
16 of 1998. , ' 

3. Inserted by Haryana Act 8 of 1984. 
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(4) The salary and allowance referred to in '[sub-section ( I ) ,  
(2) and (2A)] respectively shall be exclusive of the tax payable in respect 
thereof under any Iaw relating to income tax for the time being in force 
and such tax shall be borne by the State Government. 

Explanan'o!z.-For the purposes of this sub-section, thc salay and 
allowance received by the Leader of the Opposition during any financial 
year shall be deemed to be his only income for that financial year. 

2[5. (1 )  Subject to such conditions and ljmitations as may he ohcr  

imposed by rules made under this Act, there shall be paid- allowances. 

(a) to the Speaker and the Deputy Speaker such uavel ling 
and ha1 ting allowances 3[as admissible to a Minister] ; 
and 

( b )  to each member- 

(i) such havelling allowances as may be prescrj bed ; 

(ii) a halting allowance -'[at the rate of mpees five 
hundred per day or as may be prescribed] for each 
day of attendance at  a meeting of the Assembly or 
committee or in respect of journeys undertaken 
under the orders of the Speaker for any other 
business any where connected with his duties as a 
member : 

Provided further that if a member has been ordered to 
absent himself from a meeting or meetings of the 
Assembly under the  Rules of Procedure and 
Conduct of Business in the Haryana Legislative 
Assembly for the Limebeing in force, he shall not 

f . Substituted by Haryana Act 37 of 19S0 w.e.f. 1st July, 1380. 

3. Section 5 renumbered as sub-section (1) by Haryana Act 16 of 1980. 

3. Substituted by H q a n a  Act 9 of 2002. 

4. Substituted by Haryana Act 24 oF 1975 and f u h e r  substi~uted by Haryana 
Act 9 of 1984 and further substi~uted by Haryana Act 8 of 1989 w.e.f. 
1st March, 1989 and hrther substituted by Haryana Act 2 1993 and further 
substituted by Haryana Act 7 of 1997 and further subsrituted by Haryana Act 
10 of 1997 and further substituled by Haryana Act 9 of 2002. 

5. Omitted by Hatyana Act 24 of 1975. 
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be entitled for such perio6 of absence to the 
allowance : 

provided further that a member shall also be entitled to 
halting allowance,- 

( I )  where he arrives for attending a meeting of the 
Assembly one or two days earlier to the date of 
such meeting, or departs from the place of such 
meeting one or two days immediarely after rhe 
date on which the Assembly is adjourned sine 
die, for such one or two days, as the case may 
be, of amval and departure; and 
.' 

(2) where he arrives for attending a meeting of a 

committee one day earlier to the date of such 
meeting, or departs from the place of such 
mccting onc day immediately after the 
conclusion of the business of the committee, for 
such one day of arrival and departure ; 

(iii) an incidental allowance '[at the rate as may be 
prescribed] for the day of departure from and 
incidental allowance '[at the rate as may be 
prescribed] per day for the day of arrival at the 
usual place of residence of the member when he 
leaves his usual place of residence lo attend a 

meeting and returns thereto after the meeting. 

Explanation.-A break of less than four days between two 
successive meetings of the Assembly or committee shall be deemed to 
be a day or days of attendance for a member who does not leave the 
place of the meeting during such break : 

Provided that nothing in this section shall entitle rhe Speaker 
or the Deputy Speaker or any member to any travelling or halting 
allowance if such person ordinarily, resides or carries on business at any 
place within five miles of the place at which his attendance is required 
in connection with his duties as Speaker or Deputy Speaker or member, 
as the case may be.] 

1. Substituted by Haryana Act 16 of 1997. 
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' [ (2) Nothing in sub-section ( I )  shall debar a member from 
claiming halting allowanceunder h a t  sub-section for the day of the meeting 
merely on the ground that rhe meeting was adjourned for want of.quorum 

J$ 
or cancelIed for any reason whatsoever, if the member came to know of 
such adjournment or cancellation after miving at the place of the mwting.] 

6, (1) A member shall be entitled to  such residential Amenid&. 

accommodation on concessional rates at the place of sitting of the  
Assembly as may be prescri bcd 

"(2) Every member shall, at the  expense of the State 
Government, be provided with a telephone, at his option , either at his 
permanent place of residence or at Chnadigarh or if for any reason such 
facility cannot be provided a1 such place, at any other place, specified by 
the member.] 

'[{3) A member provided with a telephone under sub-section 
(2) shall be paid an alIowance of '[rupees ten thousand] pcr mensem or 
as may be prescribed.] 

J@xpIanation -For the purposes of sub-sections (2) and (31, a 
J' Mernbcr shall include the Chief Minister, Minister, a Minister of State, 

a Deputy Minister, the Speaker, the Deputy Speaker the Chief 
Parliamentary Secretary and a Parliamentary Secretary.] 

7. ( I )  every member shall be provided with- 
'[{#) the facility of free travel which shall entitle him Free bansit be 

(including members of his family), to travel to "any Or 

Slate Transport place in India or outside India) through any mode of Undertakings. 
transport. Hc shall be reimbursed the actual expenses 

1. Inserted by Haryana Act 16 of 1980. 

2. Substituted by EIaryana Act 37 of 1980. 

3. Substituted by Haryana Act 9 nf 1984 and subslituled by I-laryana Act 8 of 
1989 w.e.f.-1st March, 1989 and Curlher substituted by Haryana Act 8 of 1990 
w.e.f. 1st April, 1990 and further substiruled by ~ a r y a n a  Act 2 of 1993 and 
further subsd tuted by Havana Act 7 of I997 w.e.f. I st April, 1997 and furihec 
su bstituled by Haryana Act 16 of 1997 and further subslituted by Haryana Act 
16 of 1998. 

4. Added by Haryana Act 24 of-1975. 

5 .  Substituted by Haryana Act 7 of 1985 and further substituted by Haryana ACI 
12 of 1990 and further substituted by Haryana Act 7 of 1997. 

6. Substitu~ed by Haryana act 16 of 1997. 
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incurred by hirn for undertaking such joumey subject 
. to a maximum of Ifone lac and twenty-five thousand 

rupees] per annum or as may be prescribed :] 
' [ (b )  (i) two free non-transferable passes which shall entitle him 

and his wife or any other person accompanying him to 
travel at any time by any public service vehicle of 
H q a n a  Siate Transport Undertaking, in~luding deluxe 
coach; and 

(iiJ one free non-transferable pass which shall entitle him 
to travel at any time within the State of Haryana or the 
Union Territory of Delhi or the Union .Territory of 
Chandigarh by any public service vehicle of the Pepsu 
Road Transport Corporation : 

Provided that if the journey is performed by him by an 
air-conditioned vehicle, he shall pay the difference 
between the fare of such vehicle and-that of a deluxe 
vehicle.] I 

Explnnatiorr :- For the purposes of clause (61, a journey 
shall be deemed to be ajourney within State of Haryana 
or the Union Territories of Delhi or Chandigarh, where 
the phce of commencement of the journey and the 
destination thereof are situated in such State or any 
such Union Territory, or the place of commencement 
is situated in such State and the destination in any such 
Union Temtory, or the place of commencement is 
situated in one such Union Territory, and the 

- destination in another such Union Territory, 
notwithstanding that the territory of any other State or 
Union Territory i ntervencs. 

"[Explanation II.- For the purpose of this sub-section a 
member shall include the Chief Minister, a Minister, 2 

Minister of State, a Deputy Minister, the Speakcr, the 

1 .  Subsliluted by Haryana Act 16 of 1998 .and further substituted by Haryana 
Act 9 of 2002. 

2. Substituted by Haryana Act 13 of 1979. 

3. Substi~uted by Haryana Act 23 of 1975 and shall be deemed to have always 
been substituted. 
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Deputy Speaker, the Chief P u l i ~ r n e ~ ~ t q  Secretary and 
a Padimen tary Secretary .] 

(2) The free passes issued to a member under sub-section ( I )  
shall be valid for the term of h i s  office and on the expiration of such 
term, sucll passes shall be surrendered by him tn the Secrerary of the 
Assembly. 

(3) Nothing in this section shall he conx~rued as disenti~ling 
a membel. ro any tr~velling allowance to which he is otherwise entitled 
under the provisions of this Act or the rules made thereunder. 

l[7A. ? { ( J )  Every person shall be paid a pension of one thousand pension. 
four hundred rupees per mensem if he has served as a Member upro a 
period of two years, two thousand five hundred rupees pcr mensem for a 
period exceeding two years but not exceeding five years and an additional 
pension of frve hundred rupees per rnenscm for ewry additional year or 
part :hereof exceeding a period of five years and family pension shall be 
admissible as may be prescribed to surviving spouse and after his or her 

d death to the children (upto the age of 18 years) of members who had 
been drawing pension under the Act.) 

3((1-A) No pension shall be admissible under sub-section ( 1 )  
'(to a member in  respect of the term and during the period for which he' 
is disquali,fied) under the Representation of the People Act, 195 1, or any 
other law for the time being in force.) 

5[ Proviso] * * * 
"[(IAA) Every person, whodrawspension or farnilypension or 

is entitled to draw the same shall, in addition to the pension or family 
pension, as the case may be, admissible under this Act, sha11 be paid 
dcmcss  allowance on pension, as is  admissible to other pensioners of , 

the State Government.] 
I. Insened by Haryana Act 6 of 1977. 
2. Subslituled by Haryana Act 7 of 1985 and further substituted by Raryanu Act 

6 of 199 1 and furlher substituted by Haryana Act 16 of 1997 and furlhcr 
substituted by Haryana Acl 16 of 1998. 

3. Insetted by Haryana Ad20 of 1978 w.e.f. 8th April, 1977. 
4. Substitu~ed by Haryana Act 18 of I980 w.c.f. 8th April, 1977. 
5 .  Addcd by Haryana A c ~  20 of 1986 and further substirutcd by Hnryana Act 6 of 

199 1 and further substicvled by Haryana Act 16 of I997 and furher o m i t ~ d  iiy 
Haqana ACL 16 of 1998. 

6.  Inserted by Haryana Aa 5 of 1999. 
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(2) Whcre any person entirled to pension under sub- 
section (1)- 

(i) is eleckd lo the office of rhe President or Vice-President 
or is appointed to the of ice of the Governor of any 
State of the Administrator of any Union Territory ; or 

(ii) becomes arnemberoftheCounci1 ofStatesorthekiouse 
of the People or any Legislative Assembly of a State or 
Union Territory or any LRgislative Council of a Slate 
or the Metropolitan Council of DeIhi constituted under 
section 3 of the Del hi Administration Act, 1966; or 

(iii) isemployedonasdaryundertheCentralGovernment - 

or any State Government or any corporation owned or 
controlled by the Central Government or any State 
Government, or any local authority or becomes 
otherwise enfitled to any remuneration from such 
Government, corporation or Iocal authority, 

such person shalI not be entitled to any pension under sub-section (I-) for 
the period during which' he conunues to hold such ofice or as such 
member, or is so employed, or continues to be entitled to such 
remunerdtion : 

Provided that where the saIary payable to such person for 
holding such office or being such member or so employed, or where the 
remuneration referred to in clause (i i i )  pay able to such person, is in either 
case, less than the pension payable to him under sub-section ( I ) ,  such 
person shall be entitled only to receive the balance as pension under that 
sub-section. 

'[(3) Where any person entitled to pension under sub- 
section ( I )  i s  also entitled to any other pension, such person shall be 
entitled to receive the under sub-sec tion ( I )  in addirion to such 
other pension.] 

I .  Inserted by Haryana Act 6 of 1991 and furlher omitted by Haryana Act 16 of 
1997. 

2. Substituled by Haryana Act 16 of 1997. 
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I[ * .I: * * =+ *] . 

?[(4) In this section a member means a person who, after the 
J 

,A commencement of rhe Constitution of India,- 

(0) has been a member of- 

(iJ the Haryana Legislative Assembly ; or 

(ii) the Punjab Legislative Assembly ; or 

(iii) the Punjab Legislatjvc Council ; or 

(iv) the Legislative Assembly of the erstwhile State of 
PatjaIa and east Punjab States Union ; or 

(11) partly asmemberof theonemdpmlyas a member 
of the other ; 

representing any of the territories of the State of Haryana as formed by 
section 3 of the Punjab Reorganisation Act, 1966, and who is ordinarily 
resident of the said territories ; 

> 
Y 

(b)  has served as Chief Minister, Minister. Speaker, 
Minister of State, Deputy Minister, Deputy Speaker, 
Chief pailiamen tary Secretary or Parliamentary 
secretary.] 

31~51 * * * * * *I 
4[75 * * * * * *I 
5[7C. - Every person who'is entitled to pension 'under this Act Free mvclling 

shall be provided with- facility to 
cenain persons. 

(a)  one free non-transferable pass which shall entitle him 
to travel at any time by any public service vehicle of 
the Hary~na  State Transport Undertaking including 
deluxe coach ; 

I I. Proviso added by Haryana Act 20 af 1978 w.e.f. 8th April. 1977 and Iurltier 
4 

omitted by Haryana Act 20 of 1986. 

2. Inserted by Haryana Act 70 of 1978 w.e.f. 8h April. 1977 and funher substilutcd 
by Haryma Act 20 of'1986. 

3. Inserted by Haryana Act 20 of 1978 w.e. f. 8th April, 1977 and furrher omitted 
by Haryana Act 20 of 1986. 

4. Inserled by Haryana Act 31 of 1980 and furher omined by Haryana Acl 19 of 
1986. 

5 .  Insemd by Haryana Act 5 of 1986. 
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(b] one free non-transferable pass which shall entitle flim 
- to travel at any time withn the State of Haryana or the 

Union Territory of Delhi or the Union Territory of 
Chandigmh by any public service vehicle of the Pepsu 
Road Transport Corporation : 

Provided that i f  the journey is performed by him by an air 
conditioned vehicle, he shall pay the dfference between 1 he fare of such 
vehicle and that of a deluxe vehicle. 

Exp1atlatinn.- For the purposes of clause (b), a journey shall be 
deemed to be a-journey within the State of ~ a r ~ a i a  or the Union 
Territories of Def hi or Chandigarh, where the place of commencement 
of the journey and the destination thereof are situated in such State or 
any such Union Territory, or the place of commencement is situated in 
such State and the destination in any-such Union Territory, or the place 
of commencement is situated in one such Union T e m  tory and the 
destination in another such Union Temtory, notwithstanidng that the 
territory of any other Srate or Union Temtory intervenes.] 

Liability to pay 8. The member's allowances referred to in this Act, shall be 
lax. exclusive of the tax payable in respect.thereof under any law relating to 

incometax for the time being in force, and such tax shall be borne by the 
State Government 

Exp1unation.- For the purposes of h s  section, '[the allowances 
received by the Member and the s a l q  and allowances received'by him 
as a Ministcr as defined in scction 2 of the Haryana Salaries and 
Allowances of Ministers Act, 1970,J during any financial year shall be 
deemed to be his only income for that year. 

Power to make 9. ( 1 )  The Speaker-may make rules for carrying out the purposes 
rules. of this Act. 

(2) In ,particular and without prejudice to the generality of 
the foregoing power, the Speaker may make ruIes in respect of the 
following matters, namely :- 

(a) any matter which is required by this Act to be 
prescribed ; 

I .  Substituted by Haryana Act 22 of 1976 and shall always be decmed to have 
been substituted. 
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(b)  the rates on and circumstances under which travelling 
and halting allowances may be drawn and the 
circumstances under which such allowanccs may be 
withheld ; 

(cJ the manner i n  which distances between any two places 
should be calculated for the purposes of traveling 
allowance ; 

Id} the shortes~ available route by which a journey can be 
performed : 

(e)  the form in which claims may be presented, the method 
of secrutiny of claims and the authorities by and the 
manner in which such cIaims may be certified and paid; 

# provision for residential  accommodation of 
members ; 

(g)  provision for travelling passes by  Rail or Road 
Transport ; and 

'[(gg) the form in which certificates, if any, shall be furnished 
by any person for the purpose of claiming any pension 
under this Act ;] 

(h) any other matter connected with or incidental to matters 
aforesaid. 

(3) Until such rules come into force, all matters of detail not 
covered by this Act, shall be governed by the rules hitherto in force for 
the payment of allowances to members, so far as they are applicable. 

10. If any question arises as to the interpztation of this Act or of Interpretalion. 

the rules made thereunder, the matrer shall be referred to the Speaker 
whose decision shall be final. 

11. The Punjab hgislative ~ssemt;l y (Allowances of Members) Repeal- 

- Act, 1942 (Punjab Act 4 of 1942), i n  its application to the State of 
Haryana, is hereby repealed. 

I. Inscrted by Haryana Act 6 of 1977. 
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I .l.:,<ilS\,A'l'lVt~ ULl 'A l<LkLI~N' l '  

Nu t i l i ca t i o r~  

The 13[1i July. 2005 

No. Lcg. 1112005.-The fo l lowing Act o f  lhe L,:~,islature of [he 

State of Haryaria received the asscnl of thc Governor of l lnryona o n  Lhe 

7th July. 2005. and is lhcrehy published fnr genrlal i l i f o r ! n ;~ l i ~~ i l  '- 

H A K Y A N A  A C T  NO. 8 OF 2005 

' I  I N .  I,lSG5SI,A'I'l\'F. ASSIZMIi1.Y (Al<l.OWANCES AN!) 

P E N S I O N  OF M E M B E R S )  A M E N D M E N T  ACT, 2005 

Aw 

BE i t  cnncrcd by  the lL.cgisl;~ture o f  tl lc St;lLe u f  I-l;~ry;l~ia n the Fi f ty-s ix lh 

Year o f  the Rcpublic o f  I l ld in ;~s l o l l ow \  :- 

1. . l ' l~ is  Act niay becnl led rlic 1Iary;ln;~I~episl;lt ivc ~ \ s s c ~ n b l y  (A l l i ~wnnccs  Slwrl ~ i l l ~  

and Pensin11 111 Mcl l ihers) Amenrlnicl i l  Act. 2005. 

2. After Section 3C 01' the Hary;kna Legislal ive 4\scnib ly  ( i \ l low:~~ices l l l scc l i r l l i  1 ~ 1 '  

hccuon JD 1 1 ,  
and Pens io~ i  of Members) 4cr .  1975. [he f o l l ~ > w i n g  scct ini i  s ' lal l  bc iilscrted. Ilnrya,,:, hcl 

n sn~e l y  :- o i  1975.  

"3D. Secretarial allo\vsnce.-A mcmber  sha l l  be  c n t i l l e d  10 

seclctnri:~l n l l r~wnncc  n1 thc rtlte of Rs. 5 ')OM- per rncnscm 

which the l i i ~ r y n n n  Vidhan Sahha Sec rc t l ~ i a l  moy  pay to thc 

p e m n  to he no l i l i cd  by  thc ne~h lbcr  Lo 1112 ;ec~cIt~ri;li III \\,i)rh 

;IS \his Sccrctary : 

P r t ~ v i d c c l  1Ii;1t l l i c  Ipersrm s o  n u t i f i e d  hy thc  

rncriiber sliall render nssis~ance to the. ~nen\lx:r :tt his plcasurc : 

P l r~v i ded  h11111cr Lhnt no ~nernbcr  w l ~ o  [has bcen hold ing 

of l ice ~ ~ f C l ~ i c t ' M i n i s i e ~ l D c ~ , i ~ t y  Chicf  Minis~crlMinisrcr/Dc~,ul~ 

! . . . . . .  :.,. . 
~ ~ . -  - I- . ,  . I,,I,..I,I.l.LI,I, 

Sccre1sryiP;1rlinme1iiary Secrc:r;try and rc[;~iils S[,eci;ll Assistallt 

iPerson;~l) sh;~l l  draw such ollou~ancc.". 1 



( 2 )  Notwithst;~nding such rcpcal. ;anything done or any a c ~ i o n  taken 

ulidcr lhc pr i !~c i ]~a l  Acl ,  cis nniendcd by thc 5.1id 0tdin;lncc. shall br. d c c ~ n e d  to 

linvc been done or taker1 under llic principal Acr. ;IS amended by this Act. 

I?. S .  MADAN,  

Secrclnry lo Ckvernmenr 1J;lrylna. 

1-egislalivc Deportmcn~. 



No. 1.c:. ?/2006.-'1'l1c l i ~ l l i ? \ \ ' i n g  A c i  0 1 '  l l i c  I . c p i s I a ~ i ~ r c  III' i l ~ c  
St:ilc 0 1 '  l ! :~ ry :~n ; i  r ccc ivcd  1111. ;~s.;c~il (IS Ihc < . ; i~ve inor  o l  l l : ~ l - y n n ; ~  ~ I I  l l l c  

'9111 Jn:i~i:~sy. 2000, a1111 is l;csehy ~ ~ ~ ! b I i s l i e d  I i l r  gcncial  i n l ' o r ~ ~ i : ~ l i r l n  :-- 

IIAI<YANA ACT NO. 2 OF ZOO6 

Ti!['. II~II \ ' I \PJI~ I.IICISl,l'.'~JVII I~SSISRIIILY (AI.l,OWriNUES ANI) 
IJICNSIOiV OI' MKl\.IIII<R.S) SI:C:ONT) hMT:Nl)MEPI'I' Af3'I', 2005 

AN 

A(,l' 

.i, 111 s t ~ I ~ - c i : ~ t ~ s c  ( i i j  ~ ~ K c i : i ~ i s c  (I]! s i ~ i ~ - s c ~ . l i o i i  i i j  scctit111 5 I I~  IIIC 
lpri~ici\);lI Ac t .  lior [IIC \\,orcls ' . r i~{~cc.s l ~ v c  i i ~ t ~ i c l t c ~ l " ,  Ilx,. \%,i~rcI? "six l i i i~~!lrecl 
TII~ITCS'' ::II;III i>c s ~ ~ l ~ s l i l t ~ l c c i .  

' ( I  I '  r I I :  kc  I I p s i  < Oirce ~IIIIIIC:III~ rIipcCs 
p i  c s i  I I I I S  I i ~ l c  f i i r  :I lpcrioil inrll 
cacccdinp I'j\,c y~::ll-s : 

r'l,l\.i~!~il t l~:i[ t v l ~ c r c  ;in? pcrsnn 11:is scs\,cd J S  a i n c ~ n h c r  <or 
:I l,cri:~c c x r ~ c ~ l i t ~ ~ .  CIYC yc;irs, l ie sII;III (11~. p:11cl :xr ~ ~ ~ 1 ~ I i ~ i ~ ~ ; ~ n l  
IIC.I,"~;:! '11' !.I:, l h ~ i ~ ~ . ~ l r ~ ~ l  ri~pc~-.s l ~ r  ~ ~ i c z i s c ~ ; ~  U(>r ,:vt!ry ?<::Ic i t i  



No. icg. 14/203(i.-'Tllc 14,llowil:g Act of  t l ic  Lcg i s i a l u re  of tl!e 
SI~[C ( i f  J1:lry;:n:~ rccc ivcd  thc assciil o f  ihe  Govc:tiur ol' l i a r ynna  o n  t i le 

i IOill l'ebru;~;.y, 2006, ~III~ is hercby pub!islicd [or gc;lcr.~l ~~~l 'orn!; i i iol i  :- 

f!ARYANh A C T  KO. 13 OF 2006 

; TIiE ilAl<YhNA L:SGISLATIT!$ ASSEhln1,Y (hLLC';?'t.l'ICES AND 
PENSION OF PIEh'IBERS) A81:?NU~iLIHN?' /.f::'r, 2006 

I. 'l'llis h c l  1n:ly lic c:ll lc~l lhc 1i;l:y;in:l Lc;;islativc Assc~~rb ly  (A1low:lnccs Sllar! !ill~ 

: :I:I~ t'cnsion of Mcr:;Sc;-:;) A~;;cr~dlnc:;l A<:. 2096, 



Xu. i,cy. Sl/?OIi i i . -- ' l i l t  inllt>u,inf .:\st ol' 1I:c L.cl:~rl;~lurc LIT  l l lc Si;llc 
: ;!i.ry:~n:$ !CLCI\~CCI tl>c .TSS~; I I  oi IIIC G o v c r ~ n r  01 '  Jli+r';:,!~~t on i i ~ c  

:'),,;I O G I ~ > , : ~ .  2ilIlO. :,!~l 1s 11,:rcby ]p~~ l> l i s l~~ !c l  lor ~CI~,CCAI \LI~<;~~I-,;~I~C~~I :--- 

~I.'IILY:::;A n c r  !iO. 30 OF zo!lcr 

. j ,rl:r. , . I , ' .  ~ 7 %  iL:.!IYAi'.A LIZGIS12,4'I'IV1- iiSS%h!Ili>)' l.41.i.051'.4NCE!i ANJI 
i I'E?<SION 01' MIiRiDERS) SECCiNlj ,I4!CNDMEN'I' :'%::7', I::!lG. 

! I i ! I  ! I  : I  I .  ; : I  ? c i s l  A , ,  l , \ i ~ ! s  Sllori l~ilt. 
, , .: I,.., . ..... _ imi! r;i:ii:i!il:;.is1 Sc,.ii!~l i \ r n~ : :~ i i ; , i i ! ~~~  Act. 3iXIi8. 

Ri. 5.  SIJLI.i\I:, 

Sscrc;:l:y l o  Ci<~vc:-nl lcl!l. !iary:i!l;l, 

idc.:isl:~rivc ilcl~::r!!?icni. 

$l!,-6--l..x -1i.c; I,.. t:1,,1. 
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(C:If'l'lt. IG, 1929 SAMA) - 
PART - I 

Notification 

- The 6th April, 2007 

No. Leg. 11/20U7,-Tfrc following Act of the Lcgislarure of the State of 
Harynna rcceiveti the asscnt ol thc Governor of Mayana on the 2nd Aprit, 2007, 
and is hcxeby published for gencraf infurinadon :-- 

HARYANA ACT NO. 10 01; 2007 

TI-IE IihRYANA LEGISI,rZTIVE .4LSSEMR!J'Ir (A Tjl:OWt<NCES AND' 
PENSION OF MEhIIBERS) AMENDMENT ACT, 2007 

l3z i t  cnacrcd by the Legislalure of the State of  I.lal-yan;\ in the 
Fifty-eighth Year of the Republic of India as follows :- 

1. I t )  This Act may be called the I-laryana Legislarivc Asse-mhly Short t i ~ l c  and 

(Allawanccs and Pcnsion of Mernbcrs) Aaendrnent Act, 2007. cornmrnccmcnt. 

(2) It shall come into hrcc on such dntc 3s the Sr;~re Guvcrnmcnl may, 
by rroiific;~tion in riu: Orficial Gazctte, appoint. 

2. In sub-section (I-A) of scctiori 7A aflhc Huyana Legislalivc Aisernbly Amendment or 
\Allo\vances and Pension of Members) Act, 1975, the sign and  fords '.. 01- any section 7A 
orhcl- Inn1 for the rimc bcing in forcc" existing at the elld s h ~ l l  bc omiueci Haryana Acl  2 

of  1975. 

M. S. S'LILLAP.. 
Sccrelary 10 Coucrnrncnt. I3aryana. 

Legislative Depi~rtrnenr. 
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PART I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 14th June, 2017 

No. Leg. 23/2017.— The following Act of the Legislature of the State of Haryana 

received the assent of the Governor of Haryana on the 31st May, 2017 and is hereby published 

for general information:- 

HARYANA ACT NO. 23 OF 2017 

 THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND 

PENSION OF MEMBERS) AMENDMENT ACT, 2017 

AN 

ACT 

further to amend the Haryana Legislative Assembly (Salary, Allowances and 

Pension of Members) Act, 1975. 

 Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the 

Republic of India as follows:- 

1. (1) This Act may be called the Haryana Legislative Assembly (Salary, Allowances 

and Pension of Members) Amendment Act, 2017. 

(2)  It shall be deemed to have come into force with effect from the 1st April, 2016. 

Short title and 

commencement. 

 

2. In sub-section (1) of section 4 of the Haryana Legislative Assembly (Salary, Allowances 

and Pension of Members) Act, 1975, for the words “fifty thousand rupees”, the words  

“sixty thousand rupees” shall be substituted. 

Amendment of 

section 4 of 

Haryana Act 2 of 
1975.  

 

KULDIP JAIN, 

Secretary to Government, Haryana, 

Law and Legislative Department. 

 

 

 

 

 

 

 

 

55419—L.R.—H.G.P., Chd.  
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PART – I

HARYANA  GOVERNMENT

LAW  AND  LEGISLATIVE  DEPARTMENT

Notification

The 4hApril, 2018

No. Leg. 12/2018.— The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 27th March, 2018
and is hereby published for general information :-

HARYANA  ACT NO. 9 OF 2018

THE  HARYANA   LEGISLATIVE  ASSEMBLY  ( SALARY,
ALLOWANCES  AND  PENSION  OF  MEMBERS)

AMENDMENT  ACT,  2018

AN

ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth
Year of the Republic of India as follows:-

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Amendment Act, 2018.

2. In section 2 of the Haryana Legislative Assembly (Salary, Allowances and
Pension of  Members) Act, 1975 (hereinafter called the principal Act),-

(i)  In clause (g), the word “and” existing at the end, shall be omitted; and

(ii) After clause (g), the following clause shall be inserted, namely:-
‘(gg)   “Schedule” means a Schedule appended to this Act;’.

3. In section 7A of the principal Act,-

(i) for sub-section (1), the following sub-section shall be substituted,
namely:-

“(1)(a)Pension of every person, who on the date of the commencement
of this amending Act, is a pensioner under the parent Act or would
have been a  pensioner but for the application of sub-section (2) of
this section, shall be, consolidated by merging pension, additional
pension,  dearness pension and dearness relief@ 245% as on
1st January, 2016, and rounded off to the nearest multiple of 100.
Out of this consolidated amount-

Short title.

Amendment of
Section 2 of
Haryana Act 2
of 1975.

Amendment of
Section 7A of
Haryana Act 2
of 1975.
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(i) the first fifty thousand rupees shall be treated as revised
pension for the first term;

(ii) for the period exceeding 1st term, two thousand rupees for
each year or part thereof shall be added in the pension of first
term, the resultant figure shall be treated as revised
pension from the 1st January, 2016;

(iii) the remaining amount shall be treated as dearness relief (fixed),
as per the Table in the Schedule A;

(b) Such person shall be entitled to draw either-
(i) dearness relief (fixed); or
(ii) dearness relief at prevailing rate prescribed for post 2016

pensioners of State Government,
whichever is more;
(c) a person who completes his first term after the 1st January, 2016

and becomes eligible to draw pension, shall be entitled to a
pension of fifty thousand rupees per month even if the period of
the first membership falls less than the term of five years. The
dearness relief on pension to such person shall be admissible
equal to the rate admissible to post 2016 pensioners of State
Government.

Note.- For any additional period exceeding the first term,
pension @ two thousand rupees per month for each year or part
thereof shall be added in the pension of first term, as per the Table
in the Schedule B:

Provided that the family pension shall be admissible, as may
be prescribed, to the surviving spouse and after his or her death
to the eligible children (upto the age of eighteen years) of
deceased member, who had been drawing pension under this
Act.

Explanation.- “Post 2016 pensioners” means a person who retired from
Government service on or after the 1st January, 2016 and is
drawing monthly pension from the State Government.”;

(ii) sub-section (1AA) shall be omitted.
4. In section 7 C of the principal Act,-

(i) in Explanation to clause (b), for the sign “.” existing at the end, the
sign”;” shall be substituted; and

(ii) after Explanation, the following clause shall be added, namely:-
“(c)  railway coupons of such an amount not exceeding ten thousand

rupees per month that would make the sum of monthly pension,
dearness relief and the said amount equal to one lakh rupees for
journey by himself or his family members anywhere in India.”.

Amendment of
section 7C of
Haryana Act 2
of 1975.
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Schedule ‘A’

[See Section 7-A(1) (a) (iii)]

For Pensioners who have already completed one term  before 1st January, 2016

Sr. Length of Revised Pension to be Total of Dearness Relief Existing/Pre-
No. membership pension of added @2000/- revised (Fixed)(i.e. revised emoluments

first term for each year Pension Existing rounded to nearest
w.e.f. or part thereof w.e.f. emoluments of 100 (Pension +
01.01.2016 for the period 01.01.2016 pension minus Additional Pension

subsequent to revised pension) +Dearness Pension
first term + Dearness Relief

as on 1-1-2016

1 1st term 50000 0 50000 1800 51800

2 1st + 1 Year 50000 2000 52000 7500 59500

3 1st + 2 Year 50000 4000 54000 13300 67300

4 1st + 3 Year 50000 6000 56000 19000 75000

5 1st + 4 Year 50000 8000 58000 24800 82800

6 1st + 5 Year 50000 10000 60000 30600 90600

7 1st + 6 Year 50000 12000 62000 36300 98300

8 1st + 7 Year 50000 14000 64000 42100 106100

9 1st + 8 Year 50000 16000 66000 47900 113900

10 1st + 9 Year 50000 18000 68000 53600 121600

11 1st + 10 Year 50000 20000 70000 59400 129400

12 1st + 11 Year 50000 22000 72000 65100 137100

13 1st + 12 Year 50000 24000 74000 70900 144900

14 1st + 13 Year 50000 26000 76000 76700 152700

15 1st + 14 Year 50000 28000 78000 82400 160400

16 1st + 15 Year 50000 30000 80000 88200 168200

17 1st + 16 Year 50000 32000 82000 94000 176000

18 1st + 17 Year 50000 34000 84000 99700 183700

19 1st + 18 Year 50000 36000 86000 105500 191500

20 1st + 19 Year 50000 38000 88000 111200 199200

21 1st + 20 Year 50000 40000 90000 117000 207000

22 1st + 21 Year 50000 42000 92000 122800 214800

23 1st + 22 Year 50000 44000 94000 128500 222500

24 1st + 23 Year 50000 46000 96000 134300 230300

25 1st + 24 Year 50000 48000 98000 140100 238100

26 1st + 25 Year 50000 50000 100000 145800 245800
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Schedule ‘B’
[See Section 7-A (1) (c)]

For Pensioners who completes first term after 1st January, 2016

Sr. Length of Revised Pension to be added Total Dearness Relief at the
No. membership Pension  @ 2000/-for each year Pension rate(s) prescribed from

in terms or part thereof for the time to time  for State
period subsequent to Govt. post-2016

first term Pensioners

1 1st term 50000 0 50000 01.01.2016=  @ 0%
2 1st + 1 Year 50000 2000 52000 01.07.2016 = @ 2%
3 1st + 2 Year 50000 4000 54000 01.01.2017 = @ 3%
4 1st + 3 Year 50000 6000 56000 01.07.2017 = @ 5%
5 1st + 4 Year 50000 8000 58000
6 1st + 5 Year 50000 10000 60000
7 1st + 6 Year 50000 12000 62000
8 1st + 7 Year 50000 14000 64000
9 1st + 8 Year 50000 16000 66000

10 1st + 9 Year 50000 18000 68000
11 1st + 10 Year 50000 20000 70000
12 1st + 11 Year 50000 22000 72000
13 1st + 12 Year 50000 24000 74000
14 1st + 13 Year 50000 26000 76000
15 1st + 14 Year 50000 28000 78000
16 1st + 15 Year 50000 30000 80000
17 1st + 16 Year 50000 32000 82000
18 1st + 17 Year 50000 34000 84000
19 1st + 18 Year 50000 36000 86000
20 1st + 19 Year 50000 38000 88000
21 1st + 20 Year 50000 40000 90000
22 1st + 21 Year 50000 42000 92000
23 1st + 22 Year 50000 44000 94000
24 1st + 23 Year 50000 46000 96000
25 1st + 24 Year 50000 48000 98000
26 1st + 25 Year 50000 50000 100000

___________

KULDIP  JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

56162—L.R.—H.G.P., Chd.
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PART I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 21st January, 2019 

No. Leg.4/2019.—  The following Act of the Legislature of the State of Haryana received the 
assent of the Governor of Haryana on the 16th January, 2019 and is hereby published for general 
information:- 

HARYANA ACT NO. 4 OF 2019 

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND PENSION 
OF MEMBERS) SECOND AMENDMENT ACT, 2018 

AN 

ACT 

further to amend the Haryana Legislative Assembly (Salary, Allowances  
and Pension of Members) Act, 1975. 

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and Pension 
of Members) Second Amendment Act, 2018.  

Short title. 

2. After clause (c) of  section 2 of Haryana Legislative Assembly (Salary,  Allowances and 
Pension of Members) Act, 1975 (hereinafter called the principal Act), the following clause shall be 
inserted and shall be deemed to have been inserted  with effect from the 14th June, 2016 namely:- 

‘(cc) “Government Chief  Whip”  means  that  member who is  Chief  Whip  for  the  time 
being in the Assembly of the party in Government having the greatest numerical 
strength in the Assembly;’ 

Amendment of 
section 2 of 
Haryana Act 2 
of 1975. 

3. After section 4 of the principal Act, the following section shall be inserted and shall be 
deemed to have been inserted with effect from the 14th June, 2016, namely:- 

“4A. Special   provisions  regarding  Government  Chief  Whip.- (1)  The Government 
Chief Whip shall be entitled without payment of rent to the use of a furnished  residence at 
the headquarter of the State  Government  throughout his termof office and no charge shall  
fall on him personally in respect of the maintenance of such residence or in lieu of such 
residence shall be entitled to be paid such allowance not exceeding five thousand  rupees 
per mensem as the State Government may determine. 

(2) He shall also be entitled to a conveyance allowance at the rate of ten thousand  
rupees per mensum per car or in lieu thereof, two State cars, the expenses on the 
maintenance and propulsion of which shall be borne by the State Government subject to  
such  restrictions, as may be imposed by the State Government, from time to time, for the 
use of State cars by the Ministers: 

Provided that the maintenance and propulsion expenses of the State cars in useby 
him shall not be subject to the limit of ten thousand rupees per mensem. 

(3) He shall further be provided with the following staff, namely:- 

(i) One  Private Secretary; 

(ii) One Assistant; 

(iii) Two Drivers; 

(iv) Four Personal Security Officers; and  

(v) Two Peons.  

Insertion of 
section 4A in 
Haryana Act 2 
of 1975. 



18  HARYANA GOVT.  GAZ.  (EXTRA.), JAN.  21, 2019 (MAGH.  1, 1940   SAKA) 

 
Explanation .- If any doubt arises as to which is or was at any material time the  

party in the Government having the greatest numerical  strength  in 
the Assembly or as to who is or was at any material time the 
Government Chief Whip in that  Assembly  of  such  a party,  the  
question shall be decided by the Speaker and his decision in writing 
shall be final and conclusive.”. 

  

 

 MEENAKSHI I. MEHTA, 
 Secretary to Government Haryana, 
 Law and Legislative Department. 

 
 
  
 

8529—L.R.—H.G.P., Pkl.  
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HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 13th March, 2019 

No. Leg.15/2019.—  The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 8th March, 2019 and is hereby published for general 
information:- 

HARYANA ACT NO. 15 OF 2019 

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND  
PENSION OF MEMBERS) AMENDMENT 

AN 

ACT 

further to amend the Haryana Legislative Assembly (Salary, Allowances and  
Pension of Members) Act, 1975. 

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and 
Pension of Members) Amendment Act, 2019. 

Short title. 

2. For clauses (a) and (b) of section 7C of the Haryana Legislative Assembly (Salary, 
Allowances and Pension of Members) Act, 1975, the following clauses shall be substituted, 
namely:- 

“(a) one free non-transferable pass which shall entitle him to travel at any time by any 
public service vehicle of the State Transport Department including deluxe coach, 
air-conditioned coach and volvo buses; 

(b) a facility, on attaining the age of sixty years or more, to take with him a person as 
an attendant for free journey in any public service vehicle of the State Transport 
Department including volvo buses etc.”.  

Amendment of 
section 7C of 
Haryana Act 2 of 
1975. 

 

 
 MEENAKSHI I. MEHTA, 
 Secretary to Government Haryana, 
 Law and Legislative Department. 

  
 
 
 
 

56952—L.R.—H.G.P., Chd.  
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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 6th April, 2022 

 No. Leg. 12/2022.—  The following Act of the Legislature of the State of Haryana received 

the assent of the Governor of Haryana on the 30th March, 2022 and is hereby published for 

general information:– 

HARYANA ACT NO. 12 OF 2022 

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND 

PENSION OF MEMBERS) AMENDMENT ACT, 2022 

AN 

ACT 

further to amend the Haryana Legislative Assembly (Salary, Allowances and Pension of 

Members) Act, 1975. 

   Be it enacted by the Legislature of the State of Haryana in the Seventy-third 

Year of the Republic of India as follows:– 

 

1. (1) This Act may be called the Haryana Legislative Assembly (Salary, Allowances and 

Pension of Members) Amendment Act, 2022. 

 (2) It shall come into force with effect from the 1st April, 2022. 

Short title and 

commencement. 

2. In sub-section (2) of section 3 of the Haryana Legislative Assembly (Salary, Allowances 

and Pension of Members) Act, 1975,- 

(i) in clause (a), for the word ―ninety‖, the words and sign ―seventy-five‖ shall be 

substituted; 

(ii) in clause (b), for the word ―ninety‖, the words and sign ―seventy-five‖ shall be 

substituted;  

(iii) for the sign ―:‖, the sign ―.‖ shall be substituted; and 

(iv) the existing proviso shall be omitted.  

Amendment of 

section 3 of 
Haryana Act 2  

of 1975. 

 
 

 

BIMLESH TANWAR, 

Administrative Secretary to Government, 

Haryana, Law and Legislative Department. 

 

 

 

 

 

 

9552—L.R.—H.G.P., Pkl. 
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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 18th January, 2023 

No. Leg. 2/2023.—  The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 16th January, 2023 and is hereby published for 
general information: - 

HARYANA ACT NO. 2 OF 2023 

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND 
PENSION OF MEMBERS) SECOND AMENDMENT ACT, 2022 

AN 

ACT 

       further to amend the Haryana Legislative Assembly (Salary, Allowances and Pension of 
Members) Act, 1975. 

 Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and 
Pension of Members) Second Amendment Act, 2022. 

Short title. 

2. In section 3D of the Haryana Legislative Assembly (Salary, Allowances and Pension of 
Members) Act, 1975 (hereinafter called the principal Act), for the words “fifteen thousand 
rupees”, the words “twenty thousand rupees” shall be substituted. 

Amendment of 
section 3D of 
Haryana Act 2 

 of 1975. 

3. After section 3D of the principal Act, the following section shall be inserted, namely:- 

 “3E.  Driver allowance.- A member shall be entitled to driver allowance at the rate 
of twenty thousand rupees per month which the Haryana Vidhan Sabha Secretariat may 
directly credit to the account of person to be notified by the member to the Secretariat to 
work as his Driver: 

 Provided that the person so notified by the member shall continue to render 
assistance to the member at his pleasure.”. 

Insertion of 
section 3E in 
Haryana Act 2 

 of 1975. 

 
 
 
 
 
 BIMLESH TANWAR, 
 ADMINISTRATIVE SECRETARY TO GOVERNMENT,  
 HARYANA, LAW AND LEGISLATIVE DEPARTMENT. 
 
 

 
10136—L.R.—H.G.P., Pkl. 
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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 12th September, 2025 

No. Leg. 19/2025.— The following Act of the Legislature of the State of Haryana received 

the assent of the Governor of Haryana on the 9th September, 2025 and is hereby published for 

general information:- 

HARYANA ACT NO. 18 OF 2025 

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES  

AND PENSION OF MEMBERS) AMENDMENT ACT, 2025 

AN 

ACT 

further to amend the Haryana Legislative Assembly (Salary, Allowances and Pension of 

Members)  Act, 1975. 

  Be it enacted by the Legislature of the State of Haryana in the Seventy-sixth Year of the 

Republic of India as follows:- 

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and 

Pension of Members) Amendment Act, 2025. 

Short title. 

2. For clause (c) of section 7C of the Haryana Legislative Assembly (Salary, Allowances and 

Pension of Members) Act, 1975, the following clause shall be substituted, namely:-  

“(c) special travelling allowance of such an amount not exceeding ten thousand rupees per 

month for journey by himself or his family members anywhere in India.”.  

Amendment of  
section 7C of  

Haryana Act 2  
of 1975. 

 

 

________ 

 

 

RITU GARG, 

ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,  

LAW AND LEGISLATIVE DEPARTMENT. 

 

 

 

 

 
12103—L.R.—H.G.P., Pkl. 
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